IN THE SUPREME COURT OF | NDI A
CIVIL APPELLATE JURI SDI CTl ON

ClVIL APPEAL NO._ 6888 OF 2008

Uol. & ORS Appel | ant (s)
VERSUS

S. C. KARVAKAR & ORS. Respondent (s)

ORDER

Heard M. Paras Kuhad, |earned Additional
Solicitor Ceneral in support of this appeal and M.
Debasis Msra, |earned counsel appearing for the

respondents.

2. Thi s appeal seeks to challenge the judgmment
and order dated 10.10.2007 rendered by a Division
Bench of the Delhi Hgh Court in Wit Petition (O
No. 7475/ 2007 whereby the H gh Court |eft undisturbed
the order dated 1st May, 2007 passed by the Central
Adm nistrative Tribunal in OA No.377/2006 which
was filed by t he respondents. The Central

Adm nistrative Tribunal has directed the appellants
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to grant the O fice Superintendents in the Central
Bureau of Investigation (C.B.1.) the non-functional
grade of Rs.8000-13500/- on par with the Section
Oficers of the Central Secretariat with effect from

3.10. 2003 with consequential benefits.

3. The subm ssion of the respondents was that
for good tine earlier, the Section Oficers working
in the Central Secretariat were invariably posted in
the CB. 1. and the work discharged in both these
positions is simlar. M. Paras Kuhad, |earned
Addi tional Solicitor General has however pointed out
that this was nuch earlier, and that the parity in
t he pay-scal es between the enployees in the Central
Secretariat and attached offices like CB.1. has
been only upto the | evel of Upper D visional J erks,

and not fromthe position of Assistants upwards.

4. In any case, the fact renmains that in
attached of fices of f our Mnistries I.e.
Intelligence Bureau in the Honme Mnistry, Arned
Forces Headquarters Secretariat Section in the
Defence Mnistry, Research and Analysis Wng

attached to the Cabi net Secretariat, and the Central
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Adm nistrative Tribunal, parity in pay has been
granted to the Ofice Superintendents. In spite of
the 6" Pay Commssion giving |esser pay to the
O fice Superintendents in the attached offices, the
Central Admnistrative Tribunal gave judgnment in
favour of the Ofice Superintendents 1in these
attached offices. The Central Gover nnent has
accepted this position and inplenmented the judgnent.
That being so, without going into any of the other
subm ssions from both sides, we do not think that it
woul d be proper that the matter should be opened up
as far as the Ofice Superintendents in the C B.I.
are concerned with whom we are concerned in the
present nmatter and for whom also the Central
Adm ni strative Tri bunal has grant ed parity.
Accordingly, we decline to entertain this appeal and

the same is di sm ssed.

5. W, however, make it clear that the aforesaid
order is passed in the context of the present fact
situation where the Ofice Superintendents in the
C.B.I. have been granted parity with the Section
Oficers in the Central Secretariat. The issue wth

respect to the parity of simlarly situated Ofice
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Superintendents in other attached offices with the
Section Oficers in the Central Secretariat was not

before the Court.

6. W expect the Central CGovernnent to clear the

arrears within the next three nonths.

(J. CHELAVESWAR)

New Del hi ;
Novenmber 27 , 2013.
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